569 Re. B. 0. H.

The convention is to give the Members
an advadce notice of what they should
expect the next week, The only Rule that
I sce here is with regard to the arrange-
Jment of Business which the Speaker has
to do in consultation with the Leader of
the House which in this case, means the
Minister of Parliamentary Affairs, But
we have followed this convention. There-
fore, the next best thing he did was to
inform the Members through a Bulletin
which has been done.

Now, we have a lot of Business, I see
the logic that if we could not do it on
Friday, why should we not have dome it
today? But there is no such item now.
Let us proceed with the Business today
and leave it for tomorrow. Since this
muatter has been raised, [ think, the Minis-
ter will take note of it,

SHRI P. G. MAVALANKAR: The
Minister just now talked about some labour
poblems.  Last Friday, I wanted to raise
an important issuc, ...

MR. DEPUTY-SPEAKER: You can

du it tomorrow.

SHRI S.M. BANERJEE: Now that
the Basiness for the week has been pub-
Inhed in the Bulletin—I do not chellenge
V12 right of the Minister; he has done it—
but what about my right of makirg certain
suggestions on some subjects ?

MR. DEPUTY-SPEAKER: That is
what 1 was saying. You can do it tomor-
1ow,

SIRI”™ S.M. BANERJELE: But to-
murow sgain at 12 (*clock, the Tul-
mohm Ram matter willl come up.

MR. DEPUTY-SPEAKER: Since
“he matter has been raised and I have also
nule certain obscrvations, I fecl that the
Yembers should not be deprived of their
1K1t of making certain suggestions on
‘arious subjects, It hes been there always.
4 may be advisable that the Business may
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be brought tomorrow. Let them have
their say tomorrow.

SHRI K. RAGHU RAMAIAH: I
have to state what the Business will be
for this weck.

MR. DEPUTY-SPEAKER: Yes, So
that the Members may get an opportu-
nity of making their submissions.

SARDAR SWARAN SINGH SOKHI
(JAMSHEDPUR): Tomorrow agein we
have to give notices or the notices given
on Friday, the 220d November, 1974
would do?

PROF. MADHU DANDAVATE: Let

it be made clear that all the notices which

were given on Friday last will be taken  up
in the same order.

SHRI P.G. MAVALANKAR: Let
us be clear. Does your ruling mean that
we have to give fresh uolices agan to-
morrow or what we gave on Friday last
will stand in the same order ?

MR. DEPUTY-SPEAKER:  Since
this is a postponed item, all the notices
given in connection with that will be
treated as notices given on that,

AN HON. MEMBER: And net
notices will be admitted,

MR. DEPUTY-SPEAKER: No, no.

ELECTION TO COMMITTEE
Rusuik BoARD

THE DEPUTY MINISTER INTHE
MINISTRY OF COMMERCE (SHIRI
VISLIWANATH PRAIAP SINGID: T
beg to move the fullowing:

“That i pursuancs of sub-section (3ne)
ol Section 4 ol the Rubber Act,
1947, the memburs ol tus House do
proceed to elect, in such manner as
The speaker may direct, t0 mem-
bers from among themselves w0
serve @8 members of the Rubbe.
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mission Bill
[Shm Vishwanath Pratap Singh]
Board, subject td the other provi-
sions of the said Act.”

MR. DEPUTY-SPEAKER: The
question is:

“"I'hat in] pursuance of sub-section
(3)(e) of Section 4 of the Rubber
Act, 1947, the members of this
Huuse do proceed to elect, In such
manner as the Speaker may direct,
two members from among them-
selves ty serve members Of the
Rubb2r Board, subject to the other
provisions of the sad Act.”

The motion was adopled.

15.25 hrs

BANKING SERVICE COMMISSION
BILL*

THE MINISTER OF [FINANCE
(SHRI C. SUBRAMANIAM): Sir, I
teg to move for leave to mntroduce a Bill
to provide fur the estabhishment of a Cym-
mussicn for the selection ol personnel
for appointment to services and posts 1n
ertain banking institutions and tor matters
connected therewith or incidental thereto,

MR. DEPUTY-SPEAKER: Shn
Madhu Limaye,

ot wq faqd (ater) - STToTg
wgieT, qa fas T ad wgN ¢
ag fadas ¥7 faq =rar a2 fF gra-
Sifeza, ToAe T g faderma @
& fagr= o At & agwq g, afew 9q
9T ¥ JavdT §1 Avcfesw qAT W
¥, &1 99 F F17 7 797 Brar s
&% W IPRT F S6TA A TR 08
faa ¢ dwr &1

SHRI C. SUBRAMANIAM: win
this arise at the stage of introduction ?
He can raise it later.

ot aw formg : & @@ § wFT |
w4 #4Y v wradfew, o Wit
gagre  fovees oy § oY g W
Arat e Yaeda 71 fAwwy o O
37 & @, Ty a oy e oo @
&% or% afar ¥ qW g A ZAT R 1
¥ g 1 L0 A g | F s ey
ATEA 9 |
“Chairman and Manasging Director,
Shri V. D. Thakkar, should
be removed trom the Bank
ol  Baroda for breach of rules vl
business and breach of propricty
and fur corrupt p.sctce involved in
the sunctioning of the advances/
limits to the companies in the state-
ment and also lor concealirg tht
tauiliies  granted to the companits
from the Board of Directors until

a reference to the Board was forcud
upon him,"

7z Aga  Afmw T g
fafrga Al crafewr & sEEET
e w1 STaiae g fomd af wiT o
% wu g7 feay o, 7w IR Ay Ae-
FO A ) g@ awg & Furfees & A
Fifoa g 1 & 37 awndre & ag w0
Afem & s g o wdr wgea v
RATT T4 AET qATH foR FATH AN
wafos sradeec AT Yucke Wity I
g & At ¥ oY 2 wedfar @,
¥ mTa dn & wolf fe el |

“Published in Gazette of Indis Exiraordinary Part 1I, Section 2, deted 254474



